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HON’BLE SHRI JUSTICE V.5. AGGARWAL, CHAIRMAN
HON’BLE SHRI GOVINDAN S. TAMPI, MEMBER (A)

Phool Singh
Constabls in Delni Folics
{(FI5 NG.Z88805533 3
R/70 ¥V & PO Gandura,
Tehsil @ Laxman Garh,
Dist Alwar, Rajastnan.
. LAppTicant

1. Jt. Comm. of FGlics,

{Hew Delhi Rangsl}, PHG,

IFP Estate, Wew Delhi.
2. Dy. Comm. OFf Faiics,

Maw Delhi, Dist.

P35 Pariiamsnt street,

Hew D&lhi.
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(By Advocate : 5hii Ajay Guptal

ORDER (ORAL)

SHRI JUSTICE V.S5. AGGARWAL, CHAIRMAN :
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procesdings and the disciplinary authority, vide ite
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irder datsd 259.9.18585, imposEed Ths TGlHIOWINgG

"Az such the pay of ASI is reducsed by one
stags from Re.4400/- PM to 4306/- PM in ths tims
scale of pay of Rs.40060-1G0-6000 Tar a periocd of
one vear Trom the date oFf issus oFf this oardsr,
the pay of Ct. Harminder Singh NG.1204/N0  is
feducsed by ons stags Trom Re.3125/- PM Lo
Rss.305G/- Fi inthe time scals o7 say
F=.3050-75-3350-80-4530 s raduced by ane stags
of Rs.3125/- PM  to Rs.3050/- PM in the tims
scale of pay of Rs.3050-75-3350-80-4580 Tor &
pariocd of one year Trom the date of issue of
this order. Thsy will not sarn increment of pay
guring tne pericd of reduction and on the sxXpiry
of  this psricd: The reduction will have the
seffect of postponing oFf their Tuture incremant
Gt pay. They have alresa been reinatatsed in
safvice vide DD NG.3% dt. 15.8.33 rvread wWith
ardsr Mo.5133-55/HAP/NDD  dt. 2G.8.389, The
periad a7 suspsnsiaon of ASI Subs 3ingh
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No.3243/ND Ct. HarminaGgsi ingh Mo, 1204/ND Tromn
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i66,7.88 to 13.8.3%8 and 103 N Fhco)  Singn
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NOL.1201/ND Trom 22.7.88 to 15.8.58 ars 3120
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treated as not =pent on duty. ine grica O
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ai s=al Trom 8.5.37 to joining the department
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1. 16.7.38 Dy ABI Subs  Singh and Ct.
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Ha ndar Singh and 22.7.38 Ct. Phool Singh are
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al decided 53 diss—non on the prinGipiss Q7
LIRS g mlse gmem o Hrm+54msd < = rh_lﬁ (i) "
NG WO NG pay WAt a iris [RE T i ,
Tlom oo J - o e s TG m s b b o
2o ins app:—z‘_} ireferrea by the applicant nas ossn
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OisSmi=s8d, Hence, the preasent application &&eding
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guashing of the impugned ordsrs.
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decision of the Dslhi High Court in Shakti Singh Vvs.
Union of India & Ors. (C.W.P, =Z3GB/2000) dsciasd on
17.5.2002, In the case oF 3hakii singh, the Dsihi

rules, raefverired ©o above and hald :

"Ruie . 8{(d)} o7 the =8i1d Rulssz provides that
approved service may bs Torfeited pesrmansntly
Of temporarily Tor a specifisd period a=
mantioned therein, such a TorfTeiture of
approved service may be (i) Tor purposses ofF
promotion  oF &snigrity, which can only BGs
permansnt in fpaturs; {i1) sntailing
reguction ofF pay: and/or {iii1) deferment of
an  an increma&nt or incramsnts permansntily or
temporarily.

4, It i ot in di=pute that by reason of  the
Grdsr impugned  bsTors the Tribunal, ths
services of the petitioner were Torieited as
a rs=uUult whersof rsduction in hiz pay was
directsd. Thuzs, hig pay was further reducsd
byvy Tive stagss Trom Rs.2525/- 1o Re.2,10606/-
in the time scale of pay Tor a pericd of Tive
years, Yet again, it was girsctad that hs
would 0ot sarn increments o7 pay quring  ths
periodg  of reduction and on the expiry of ths
870  Pericd  such reduction wouig have thse
aTtect of postponing nieg fTuture incremaents of
pay.
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provision, 1It, thersforse, must be strictly
conatirusd,
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The sords of the statuts, as is wall knaown,
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zhall bs understood in thaii ordinary or
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the statute to suggest tne contrary.
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(V.5. AGGARWAL)
CHAIRMAN
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